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1. Aforesaid appeal by assessee for Assessment Year (AY) 2015-16
arises out of an order passed by learned Commissioner of Income Tax
(Appeals), NFAC, Delhi [CIT(A)] on 16-08-2022 in the matter of an
assessment framed by Ld. Assessing Officer [AO] u/s. 143(3) of the Act
on 18-12-2017. In the assessment order, Ld. AO denied accumulation as
claimed by the assessee to the extent of 15% of gross receipts since the
assessee was not registered u/s 12A or u/s 80G. The Ld. CIT(A)
confirmed the same against which the assessee is in further appeal
before us. The registry has noted delay of 743 days in the appeal.

2. During hearing, Ld. AR fairly stated that the assessee is not having

requisite registration to lay its claim on impugned accumulation. This



being the case, we admit the appeal and confirm the action of lower

authorities.
3. The appeal stand dismissed.

Order pronounced u/r 34(4) of Income Tax (Appellate Tribunal) Rules,
1963.

Sd/- Sd/-
(SATBEER SINGH GODARA) (MANOJ KUMAR AGGARWAL)

% 9G¥ /JUDICIAL MEMBER AQEGT /ACCOUNTANT MEMBER

Dated: 22.04.2025

3mex &t yfaferi s”if¥d/Copy of the Order forwarded to :
1. 3fdiemff/Appellant
2. EI?\’J?ﬁ/Respondent

3. AHIIAGHI/CIT
4. fTourTiaufa=fa/DR

5. MeWRA/GF

ASSISTANT REGISTRAR

ITAT AGRA



